
CORAM :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

O.A. No.

T.A. No.

NEW DELHI

1112

Shri Ishtfarlal J Walk

in person

Versus

Union of India & Ots.

Shri O.K. Slnha.

198 6

DATE OF DECISION 26.10.89.

Applicant (s)

;Advocate for the Applicant (s)

Respondent (s)

Sg,Advocat for the Respondent (s)

f The Hon'ble Mr. 3uBtic8 K,3. PUTTASWAPIY, VICE CHAIRRAN

TheHon'bleMr. .O.K. CHAKRAVORTY, PlEi^JBER (A)

1. Whether Reporters oflocal papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement"^?
4. To be circulated to all Benches of the Tribunal?

JUDGEMENT

V,

After this case was heard at length Sh« 1.3. Naik,

applicant in the present case files a tnerao praying for permission

to biithdrau) this application. Permission sought for is granted,

Application is dismissed as withdrawn. No costs*
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( O.K. CHAKRAtfORTY-) ^
MEMBER (A)
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( K.S. PUTTASUAWY )
UICE CHAIRf-lAN
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